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appeared for respondents and have been heard,
3. Shri Ramchandani has handed cver to us a

copy of the GOl order dated ©.6.2000 {(iz taken on

record), revoking the applicant’s suspensicn with

immediate effect and also copy of another GO order

dated ©.8.2000 (alsc taken on record) directing the

0

Government of NCT of Deihi to enhance applicant’s

fu

subsistence allowance in accordance with rules and

4. We are informaed that pursuant 1o tha
revocation of his suspension, applicant has also
joinad duty

5 As appiicant’'s main relief was for

revocation of his sugpension and his suspension has
been revoked, nothing further survives in this QA
which 13 accordingly dismissed. If applicant has any
other claims in  this regard, it is open to him to
press the same separately with respondents. No costs.
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p tg,
(Kuldip Singh) (S.R.Adigéz
Member(J) Vice Chairman(A)




